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THE DEPUTY CHAIRMAN: Satya Bahin,
please go back to your seat. (Interruptions) ..
Askher to go back to her seat. Satya Bahin,
go back to your seat. I am not permitting...
(Interruptions) .. .That is enough...
(Interruptions)...
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TRAT FIT Hidmie  wrfzarfomi gz
FTAAT 49T (mEww) At wfe-
atfant =@z gham i am 3%
Zt (ommaw)

THE DEPUTY CHAIRMAN: Go back to
your seat. It will not go on record. Go back
to your seat.

THE CINEMATOGRAPH (AMEND
MENT) BILL, 1992

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  (KUMARI  GIRJA
VYAS): Madam. I beg to move for leave to
introduce a Bill further to amend the
Cinematograph Act, 1952.

The question was put and the motion was
adopted.

KUMARI GIRIJA VYAS: Madam, I
introduce the Bill.
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STATUTORY RESOLUTION SEEKING
APPROVAL. FOR THE CONTINUANCE
OF PRESIDENT'S PROCLAMATION
UNBER ARTICLE 356S IN RELATION
TO JAMMU AND KASHMIR

AND

THE JAMMU AND KASHMIR
APPROPRIATION (NO. 2) BILL,
1992

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): Madam, I beg to
move the following
Resolution: —

"That this House approves the
continuance in force of the Proclamation
issued by the President on the 18th July,
1990, under article 356 of the Constitution,
in relation to the State of Jammu and Kash-
mir, for a further period of six months with
effect from the 3rd September, 1992.

As the House is aware, in view of
the then prevailing situation in
Jammu and Kashmir, a Proclamation
under Article 356 of the Constitution
in relation to the State of Jammu
and Kashmir was issued by the Presi
dent on the 18th July, 1990 on the re
commendation of the Governor. Ear
lier. on 19-1-1990 the Governor,
Jammu and Kashmir, assumed to
himself the powers of the State Executive and
Legisltaure placing the Legislative Assembly
of the State under suspension under the provi-
sions of the Constitution of Jammu and
Kashmir. A month later, on 19-2-1990, the
State Assembly was disolved by the
Governor, in exercise of his powers under the
State Constitution.

As the law and order and security situation
in the State of Jammu and Kashmir continued
to be grim, approval of both the Houses of
Parliament was obtained for continuance in
force of the Proclamation dated 18th July,
1990, in relation to the " State
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of Jammu and Kashmir for a further
period of six months, three times
with effect from 3-3-1991, again from
3-9-1991; and once again from 3-3-1992.
The curernt spell of President's Rule
in the State will expire on 2-9-1992.

In a reecnt report, the Governor of
Jammu and Kashmir has informed
that the overall situation in the

State continued to remain difficult and
challenging. The terrorists who appear to have
better training in the use of automatic
weapons and explosives, guerrilla warfare
tactics and wireless operations have managed
to infiltrate into the State of late. With the
opening of passes after the onset of summer,
renewed efforts are being made by Pakistan to
push in maxi-mum number of the remaining
Kashmiri youth, from Pakistan-occupied-
Kashmir.

The Governor has stated that while there
have been successes of the operations of the
security forces, largely due to the
improvement in intelligence collection and
coordination and better planning and tactics,
the militants still retain significant striking
capability and the fear of the gun persists
among the people. While common people in
the Valley appear to be- getting more and
more tired of the militants' activities and
terrorist violence, fear of the gun still pre
vents people from coming out openly against
the militants.

Referring to the political situation in the
State, the Governor has stated that there
continues to be a political vacuum in the State.
The leaders of the traditional political parties
have been unable to muster courage to come
and activate their cadres in the Valley in spite
of the repeated assurances of the Government
for providing reasonable security. A State Ad-
visory Council comprising selected public
figures, cutting across party lines, was set up
to inform and advise the Governor on
important political, social economic and
developmental issues. However, the impact
of
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the Council has so far been limited
and it has not yet led to the resump
tion of any meaningful political acti
vity in the Valley. There is a political
vacuum in the Valley. There has har
dly been any efforts by the political
elements to  consolidate and  build
upon the earlier change in the mood
of the people and in the thinking of

sections of the terrorists. While the
administrative ~ channel and the sec
urity forces are trying to win back
the confidence and cooperation  of
the people through developmental
activities and  relief = measures, the

situation in the State is not conducive

to holding of elections to the State
Legislative ~Assembly and no demand
for such election is being presently

voiced by any major political party
in the State. Moreover, the Governor
has informed that the Delimitation
Commission has still not completed
the work of fresh delimitation of
constituencies. An amendment to section 47
of the State Constitution increasing the
number of Assembly seats by eleven, has also
made it legally untenable to hold Assembly
elections on the basis of the earlier deli-
mitation of constituencies.

According to the provisions of Article 356
of the Constitution of India. as applicable to
the State of Jammu and Kashmir, the
President's Proclamation under Article 356
may continue in the State for three years
subject to six monthly approval of both
Houses of Parliament. Keeping in view the
situation prevailing in the State and taking all
relevant factors into consideration, there
seems to be no alternative but to continue the
President's Proclamation dated 18-7-90. The
Governor has also recommended this course
of action. It 1is, therefore, proposed that
President's Rule in Jammu and Kashmir may
be continued for a further period of six months
with effect from 3-9-1992.

In view of the position explained, I solicit
the approval of this august House to the
Resolution,
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THE DEPUTY CHAIRMAN: Mr.
Malaviya, you can move your amendment
now; but you may not speak now.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): Madam, I beg to move:

That in the said Resolution, for the words
"six months", the words "three months"
be substituted.

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE  (SHRI
SHANTARAM POTDUKHE): Madam, I beg
to move-.

"That the Bill to authorise payment and
appropriation of certain sums from and
out of the Consolidated Fund of the
State of Jammu and Kashmir for the
services of the financial year 1992-93,
as passed by the Lok Sabha, be taken
into considera tion."

Madam, as the honourable Mem
bers are aware, the Budget of the
Spue of Jammu and Kashmir for
1992-93 was presented to Parliament
on the 9th March, 1992 and the Vote
on Account, to meet the requirements
of the State Government for the first
six months ending September 1992,
was obtained and the Appropriation
(Vote on Account) Act, 1992 was
passed in March 1992. The Lok Sabha
has granted the balance of the De
mands for Grants and has passed the
connected  Appropriation  Bill  which
is now before this House.

To meet the total estimated expen
diture during the current year, the
Bill provides for the payment and ap
propriation from and out of the Con

solidated Fund of the State of
Jammu and Kashmir a total sum of
Rs. 3,070.85 crores, comprising Rs.

2,462.87 crores voted by the Lok Sabha

and Rs. 607.98 crores charged on the
Consolidated Fund of the State and
inclusive of the sum earlier autho

rised for withdrawal under the Jammu

1992]
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and Kashmir Appropriation (Vote on
Account) Act, 1992. *

Madam, in March 1992, while dis
cussing the Appropriation (Vote on
Account) Bill, this House had a
general discussion on the Jammu and
Kashmir Budget for 1992-93. I do not
therefore, wish to take the time of
the House by again dwelling on the
various provisions in the Budget. I
shall, however, endeavour to deal

with the points that may be raised by the
honourable Members in my reply to the
discussion.
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THE DEPUTY CHAIRMAN: Just I have
to make an announcement. Today we would
not have Lunch Hour. We can have lunch but
no Lunch Hour because we have to pass a tot
of Legislative business and we have got only
two days.

[The Vice-Chairman (Shri Jagesh
Desai) in the Chair]
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3 wew ¥ famod w@r g
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) The Congress Party's time
is 51 minutes. That includes the reply of two
Ministers, and there are four speakers from
the Congress Party. Mr. Bhandare, you can
start but you have not more than eight
minutes.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): Mr. Vice-
Chairman, Sir, when we are debating and
voting oh this Statutory Resolution, we are
doing our painful duty under the Constitution.
Nobody isi happy when there is a
Proclamation under Article 356 of the
Constitution, and we are unhappy because
this Proclamation under Article 356 has
continued well over two years in Jammu and
Kashmir with,
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if I may say so, no light to be seen at the end
of the tunnel.

Sir, the militancy is rising. It is getting all the
support, all the aid, all the strength, all the
money, all the arms and all the training from
Pakistan. As long as this war, which we have
How started calling "a low-cost proxy war" is
on it is extremely difficult for any -civil
administration to control the situation. There
are negotiations going on, talks going on
between the Foreign Secretaries of both the
countries. One is happy that the talks are
going on, because without talks nothing can
happen; things can only get worse. Therefore,
we come these talks, and we find that there is
a bit of eagerness to approach the problem
within the limits prescribed by the Simla
Agreement. Brat, I think more needs to be
stressed, with Pakistan. In a matter of days,
the Prime Minister will be meeting Mr.
Nawaz Sharief in Djakarta, and I think this
opportunity should not foe lost to say that
Pakistan must give up the duplicity Of talking
of the Simla Agreement on the one hand and
actively aiding, encouraging, training and
giving all the assistance possible to the
militants on the other.

By now thousands of residents of
Kashmir have crossed, at one time
or the other, over into Pakistas rece
ived training and come back. This is
a war between  democracy and
terrorism, and I am quite sure that' democracy
is going to win.

I also find that there is a considerable
degree of religious intolerance. I used to see
very young, very beautiful, Kashmiri girls
going on bicycles openly. Today they are all
under the veil: now they observe purdah..
This, again, is a fight between secularism and
religious intolerance. And I have no doubt that
secularism is going to win.

Sir, the Home Minister has candidly Stack
that there is no administrative process to bring
the situation back to
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normalcy. He has candidly said that there is a
big political void. Now how do we go about
it? I think there is substance in the suggestion
which has been made more than once, as has
been made earlier by Sharmaji, that at the end
of this session, in August, when the climate is
still good, let us send an all-party team of both
the Houses if possible, to the Valley. Let them
at least discuss about it with them because a
parliamentary team is entirely different. There
won't be that feeling of mistrust or distrust
against that team. Let them talk with all the
groups, I would say, even the militant groups,
and try to find out what can be done.

I have been making a suggestion which has
been lying in cold storage. That should have
been accepted. I want it. This is the final
thing. I am raising it because I am getting des
perate. It is becoming increasingly difficult
for any one to go to the Valley because of the
continuous cur few, continuous militancy,
continuous  disturbances, 1 tell you to
associate them with the rest of the country. I
suggested to keep two free seats for students
from the Kashmir Valley in all the prestigious
educational institu tions, whether arts or
science or engineering or medicine. You will
have .500 students every year coming to India
and studying in a city like Bombay, in a city
like Delhi. You will see a complete change in
the appro ach. Don't forget that we could have
Sheikh Abdullah-in those times because he
had not studied in Kashmir but he had studied
elsewhere. There. fore, the point I am making
is that you should make a deliberate attempt
Encourage them. The Finance Minis
ter is here. Someway must be found
out in which they are encouraged
in their economic activities. They can
look up to the rest of the country
to give them money for the things
they sell or for the art they bring
in. Well, I find that there is a total
want of application' of mind on' this
important score.
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Then, there is one more thing
which I want to point out. We have

to restore the political process. I
know, today a game is being played
by both the militants and Pakistan

which dots not know what really de
mocracy means because even today
the military is in full control in Pak
istan. They do not have a civil admin
istration. They have their own trou
bles, and the easiest way to get out
of their troubles is to concentrate on
Kashmir. Therefore, 1 think, the time
has come when, though we negotiate
and stand firm, on our principles, we
should send a message in no uncer
tain terms to Pakistan that their in
terference! against all international
norms, their tactics of terrorism ag
ainst all human-rights norms, will not
be tolerated. I think, unless that
message is.............

THE VICE-CHAIRMAN (SHRI JA-GEH
DESAI): Please conclude now. Already eight
minutes are over.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I will conclude. I won't take
long.

All that I say is that unless we
start the administrative process, the
political process, it is going to be
difficult.

But, let me end by saying that our
commitment is firm and total. It will not be
diluted at all, and that commitment is to
restoration of democracy and that we will
achieve, whatever may be the challenges that
we have to face.

Only one thing I may tell you, I may take this
opportunity to tell you, that we have shown
great restraint in the Valley. Yet, there is a very
adverse and false propaganda about human
rights there. I would request the hon. Homt
Minister to constitute without delay a Human
Rights Commission which we have been
demanding so far.

And last but not the least, let this House
express its solidarity its support
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and a fervant appeal to the Government to
liok after the migrants in a more positive
way.

Thank you.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Mr. Sukomal Sen. (West Bengal)
Eight minutes are there for your party.

SHRI SUKOMAL SEN (West Bengal)
:That is all right. Thank you, Sir.

With a very sad heart I take part in the
discussion on Kashmir. Some money-has been
demanded for Kashmir from the Consolidated
Fund of India. The Home Minister has also
sought extension of President's rule for six
months more from September 1992. Though
there has been a long spell of Central rule in
Kashmir, yet we are sorry to note that the
Government of India has not been able to
bring about any Improvement in the Kashmir
situation or, at least, any tangible improve-
ment. I do not simply blame the Government,
but there are many factors for it. Pakistan is
directly involved in helping and arming the
terrorists. It is their intention to create
problems there. I understand the problem. But
even then what I feel is that the Government
of India shiuld have taken the political initi-
ative. They have not taken it yet. In that
respect they are lagging far behind what is
required to be done in respect of Kashmir.

Now, the Home Minister as well as the
Prime Minister have started talking about
holding elections in Kashmir. Who can
oppose holding elections there? It is a
democratic process. In every State there
should be elections and people should be able
to take part in the democratic process. There
are no two opinions about it. But in the State
of Kashmir in the present situation I do not
know on what objective basis the Home
Minister and the Prime Minister are harping
on the issue of elec-
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tions. What the Home Minister has read out
just now of the Governor's Report tries to give
a sombre note on the developments in
Kashmir. Today one newspaper, The
Hindustan Times, has come out with a report
from the' Governor. They met the Governor at
Srinagar and the Governor's statement has
come out. He has categorically said, according
to that report, that there should not be any firm
date about holding the elections, because by
next September, when the spell of President's
rule expires, if We want to extend it, a
Constitution al amendment will be necessary.
But before that no firm commitment should be
there for holding elections because the
situation does not permit it. Not on]y that, the
Governor has also said that the incidents of
violence during this year have actually
doubled as compared to last year. Is that report
correct? That is what the Governor has said. In
fact, the Secretariat of Kashmir was attacked
by a rocket. On 14th August they tried to hoist
the Pakistani flag in different localities in
Kashmir and in Srinagar. How far they were
or were not successful is a different thing.
What I want to say is that the agents of
Pakistan and pro-Pakistani elements are very
much active and they have built up their hide-
outs and shelters in different parts of Kashmir
and they are attacking on all our armed forces
whether it is the CRPF or the Army. Many
police officials have become targets and have
been killed. This is the situation obtaining in
Kashmir. The Pakistani Foreign Minister has
come to India. Now, he has said-this is what
has appeared in the newspapers—that under
Clause 6 of the Simla Agreement
Governments of India and Pakistan should
start negotiations on Kashmir. At the same
time, he said —it has appeared in the
newspapers —it is not that talking on the
basis; of the Simla Agreement dilutes the UN
Resolution for plebiscite in Kashmir. So, he
says these two are not mutually exclusive. I
would like to
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know from the Home Minister as to what the
Government's reaction is on the Pakistani
Foreign Minister's suggestion about holding
the talks on Kashmir under Clause 6 of the
Simla Agreement. I do not want to make any
comment. It is the responsibility of the
Government to react. I would like to have the
Home Minister's reaction on it.

Secondly, another disturbing thing came out
yesterday. That is about Farooq Abdullah's
statement in Srinagar. He was Chief Minister
of Kashmir and a coalition Government was
formed by the Congress and his party. This
gentleman is on record saying—it has
appeared in yesterday's newspapers—that
Kashmir is a disputed issue and three parties
are concerned—Pakistan, India and
Kashmiris; so, these three parties should sit
together if the Kashmir problem is to be
settled. It has come in the newspapers. It has
come out in the newspaper. Not only that, he
has said that the Indian Government had
deceived his father, Sheikh Abdullah because
the Indian Government had promised to give
autonomy to Jammu and Kashmir but ultima-
tely autonomy was no tgiven and his father
was deceived by the Indian Government. This
type of news has come out from Srinagar. I do
not know what it means. Why had Mr. Farooq
Abdullah taken this stance now and! why is he
trying to have a somersault? We know how
1971 elections were conducted under his aeg-
is. We know about that and how unpopular he
became. I do not know whether he has done it
to gain any ground or to get sympathy from
the Kashmiris. But I would like to know from
the hon. Minister, what his information is
about Mr. Farooq Abdullah's movement? Why
did he say so in Srinagar? So far as Kashmir
issue is concerned, it has done a lot of damage
to cause of India.

Since my time is very short, I would

like....
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): You can take two minutes more.

SHRI SUKOMAL SEN: I would like to
know from the Minister whether the
Government of India is going to take any
political initiative. I emphasised this point last
time also that many militant outfits are opera-
ting in Kashmir and all are not united. They
have their own view points also so far as the
status of Kashmir is concerned. Some view
that Kashmir should be totally integrated with
Pakistan. Some view that Kashmir should' be
independent. So their thinking is not on the
same plane. They are also fighting against
each other. There were some incidents where
they fought against each other. For political
reasons or for diplomatic reasons, should the
Government not try to utilise these differences
among the different militant outfits? Should
the Government not make use of the
differences among the different militant outfits
and try to isolate the hard-core pro-Pakistan
elements? Should the Government not find' cut
the elements who do not stand for total
integration of Kashmir with Pakistan? They
may demand an independent Kashmir but they
are not demanding full integration of Kashmir
with Pakistan. There are some distinctions. We
cannot support and independent Kashmir. That
is very clear. But the people who talk of
independences of Kashmir like JKLF—can
you not talk to them on the basis of some more
autonomy to Jammu and Kashmir?

Some  friends are talking about
abolition of article 370 of the Consti
tution which is' the most suicidal
thing.  Kashmir  remained  with  us
only because of article 370 of the
Constitution.  If  that article  goes,
nothing remains with us. On the
contrary, an attempt should be made
to give some more autonomy to
Kashmir to assuage the feelings of the people
of that State, and to help them to feel that
their identity is
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not damaged and their identity is not
overshadowed by some other forces. That
guarantee should be given to them. That is
why I would like the hon. Minister to react
whether this type of political initiative to
isolate the hard-core pro-Pakistan elements is
there ir not on the part of the Government. I
feel and it is my party's view that they should
do it. Otherwise, what is the way out? By
deploying the Army, by a con-frontationist
attitude, you cannot continue with it for long.
You have to find! out some solution to it. If
you say: "Nothing doing, our ground forces
are there. They will continue to remain there,"
then, it will lead to further bloodshed. It will
lead to further alienation.

Now, you have come with the Ap-
propriation Bill. For what purpose we are
spending crores of rupees? Are you throwing
the entire money into the water? We do not
want to throw the money into the water or
into the sea. We want that that money should
be properly utilised and Kashmir should
remain with India. Under what form, that
should be decided by the Government. If the
Government takes some political initiative, I
can say that my party, and I feel other Left
parties, will stand by the Government.

As regards the last point about
Kashmiri ~ migrants, Hindu  migrants
who are there in Jammu and Kash
mir or elsewhere, their situation is
intolerable. That is what 1is happen
ing. Communalisrn  is  thriving  on
them. Anti-Muslim, sentiment

i
s
being provoked. The Government of India
should see to it that these secular forces,
these secular elements who have been
thrown out from Kashmir, the entire Kashmir
should not get communalised. For that the
Government of India has to do something,
economically rehabilitate them. This is what
I want to say. The last thing is this, the
Government should take a political initiative
to settle the Kashmir issue,
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI):  Shri Ahluwalia. Seven
minutes.

SHRI V. NARAYANASAMY: Eight
minutes. Have you reduced it by one minute?

THE VICE-CHAIRMAN: I have reduced
one minute because two Ministers have to

reply.
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SHRI V. NARAYANASAMY: (Tamil
Nadu): Thank you for giving me this
opportunity to speak on the Resolution
moved' by the hon. Minister for Home Affairs
and also the Appropriation Bill relating to
Jammu and Kashmir moved by the Minister
of State for Finance. Sir, there is no denying
the fact that Jammu and Kashmir is an
integral part of India and anybody who raises
the dispute on Jammu and Kashmir, including
Pakistan, has to go by the Shimla Agreement
and act within the framework of the
Constitution of India. The problem in Jammu
and Kashmir has been aggravated by the
forces of secessionism, with Pakistan aiding
and abetting terrorism there: The Kashmiri
youth who had not got their jobs and the
forces which are there is Pakistan, including
the Government of Pakistan, have taken their
side to see that law and order problem is
created in Kashmir so that peace cannot be
restored there and the people of Jammu and
Kashmir will always live in a fear psychosis.
There are two types of militant groups is
Jammu and Kashmir. One is the terrorist;
group which wants Jammu and Kashmir to be
annexed with Pakistan and the other the ter-
rorists who do not like to join with Pakistan
but want to have Jammu and Kashmir as a
separate territory,
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Returned

seceding from India. The Government of India
has taken steps to talk to the leaders of various
militant organisations. It is welcome. Sir, the
Government of India should be very careful in
holding talks with the militant organisations in
Jammu and Kashmir and in makins? them
agree to respect the Shimla Agreement. There
are two types of militant organisations, one
organisation which is not directly connected
with Pakistan and' the other which wants to
have Jammu and Kashmir under the control °f
Pakistan. There should be a certain distinction
between the terrorist organisation which
would like to have Jammu and Kashmir
annexed with Pakistan and the other group
which would like to see that Jammu and
Kashmin seceded and remains as a separate
territory. Now we have been damanding the
Pakistan Government not to interfere in the
affairs of Jammu and Kashmir. The terrorism
that has infiltrated there has been spreading to
other parts of the country also. The terrorism
in Punjab is the handiwork of Pakistan and so
also in the North-Eastern region, terrorism is
there only because it has been encouraged by
the Pakistan Government and the Pakistani
Intelligence Services. The weapons that have
been seized! during the operation by our
armed forces in Jammu and Kashmir clearly
prove that Pakistan has a hand in encouraging
militancy there. Our Prime Minister, in his
speech of the Red Fort on 15th August, made
it very clear that Jammu and Kashmir is an
integral part of India and any force that is
trying to disturb Jammu and Kashmir will be
our enemies. It has also been made very clear
by the Home Minister when he visited Jammu
and Kashmir. The Government of India is
taking all steps to control militancy there. In
spite of the documentary evidence available
with the Government of India about Pak-istans
involvement in Jammu and Kashmir the
Pakistan Government; is keeping its eyes
closed on that issue
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and they have been encouraging militancy.
Now this is the opportune tame for the
Government of India to make it very clear to
the Government of Pakistan when the For-
eign Secretary to Pakistan has come here for
negotiations with the Foreign Secretary of
our Government.

THE VICE-CHAIRMAN (SHRI
SARADA MOHANTY); Narayanasamy,
please finish.

SHRI V. NARAYANASAMY: I am
going to conclude within two or three minutes
because this is a perennial problem. Now the
Government of Pakistan has come one step
forward and' said that they =~ would hold talks
on the Jammu and Kashmir issue with India
under the Shimla Agreement. It is a
welcome move. While reciprocating on the
Pakistan Government's stand, the Government
of India should not be complacent because
the conduct of Pakistan has been very clear in
our minds, that Pakistan should not be
believed on its face value. On  the one
side, they want that talks should be held; on
the other side they are encouraging militancy
in Jammu and Kashmir. Therefore, the
Government of India has to be very careful

while negotiating with the Government of

Pakistan on the Jammu and Kashmir issue.

On the developmental activities in Jammu
and Kashmir, I would like to submit that there
are complaints from Jammu and' Ladakh
region that while the Government is
concentrating on Kashmir Valley, the other
regions are neglected. No new industries have
come up. The developmental activities have
been ignored in Jammu and Ladakh regions
where tourism, can be developed so that
people from other regions of the country can
interact with the people of Jammu and
Kashmir. That aspect has been completely
ignored by the imposition of President's
rule

Returned

there. Now the administration is go
ing on. I would like to submit that out

of twenty-one Secretaries in Jammu
and Kashmir, only three Secretaries
are from Jammu and Kashmir re

gion and the people of Jammu and
Kasrmir are feeling that they are
being alienated. That kind of im
pression should not come. But on the
other hand, the people of Jammu and
Kashmir are fed up with the mili
tancy there and they are willing to
cooperate  with the Government for
curbing terrorism. That is also a
good signal of which the Government
of India can take advantage for
curbing terrorism in that area, more

officers from this region, specially
officers at the top level, should be
posted there so that the people of

Jammu and  Kashmir  would  feel
that they are getting justice from the
administration.  There should be an
integrated ~ Kashmir  policy by the
Government  covering all the three
regions—Jammu, Lad'akh and  Kash
mir.  Slowly the Government can
also develop tourism in the Kashmir
area as militancy has been reduced
to a considerable extent in the
Kashmir area. For the purpose of curbing
militancy, I would like to submit that the
Government of India should put its foot down
very heavily on terrorism and Islamabad's
interference in the internal affairs of our
country by encouraging militancy should also
be tackled very carefully by the Government
and the people who came out of Jammu and
Kashmir when there were disturbances, should
be enabled, by creating a proper situation to
go back and settle there. There is only one
solution for solving the Jammu and Kashmir
issue. The hon. Home Minister also made it
very clear in his speech that the political
process has to be revived. That is the only way
out. A State Advisory Council has been
constituted!. But unfortunately the persons
who are involved with the Council have not
been coopreating with the Government for
starting the political process there. Therefore, |
would like to urge upon the hon.  Home
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Minister that this extension of President's rule may
be the last one and next time when President's rule
expires, I hope the hon. Home Minister will
announce that there will be elections in Jammu and

Kashmir.

The Government carefully tackled the Punjab
situation by  bringing in an elected Government
there. I feel that with an elected Govern-
ment, terrorism can be controlled and the
problems which the State is facing can be easily
managed by the elected Government there.
Therefore, I would request the honourable Home
Minister to give an assurance on the floor of this
House that he will hold elections there and! will
create a congenial atmosphere there for hol-
ding the elections.

With these words Sir, I conclude.

tion (No. 2) Bill, 1992-
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"In order to secure a responsible Government it is
essential that we invite the Hindus, Sikhs, Buddhists
and Harijans to join us. They too are in a state of
ignorance. They too pay taxes. They too face hunger.
The institution of a responsible Government is as
I necessary for them as for us."
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"We the people of the State of Jammu
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and Kashmir having solemnly

resolved in pursuance of the accession

of this State in India which took place
on the 26th day of October, 1947..."

..to  further define the existing
relationship of the State with the

frosy #H av) waf ¥ Fux

Union of India as an integral part
thereof. In our Constituent Assembly,
this 17th day of November, 1956 do
here by adopt and enact to give to
ourselves this Constitution."

"Relationship of the State with the
Union of India: The State
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of Jammu and Kashmir is and shall be
an integral part of the Union of
India."

"Whether the militants have
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launched a campaign to build up anti

India fervour in the Valley and get
mort weapons."

"The Pakistani intelligence
ST T WIT ATHIT [ e

outfits continue to make all-out
efforts to incite anti-India activities in
the Valley and to acquire arms and
ammunition."

"That the prerequisite for reconciliation,
good neighbourliness and durable
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them is a commitment by both
the countries to peaceful co.
existence, respect for each
other's territorial integrity and
sovereignty and non-interference in
each other's internal affairs on the
basis of equality and mutual benefit."
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"Kashmir's economy is primarily based
on tourism: Attractions are created for
tourists to visit the State. But the
Srinagar  Airport has not been
declared an international airport. As a
result, chartered planes cannot
directly land there. Just one small step
can bring about a big boost to the
State';; tourist industry."

About the national highway he has aid:

"The national highway which is
the only land link between the
Valley and the rest of the
country is so badly maintained
that in winter, it remains bloc
ked for months. Even summer
rains lead to closure of traffic
for days together. It is possible
to remove this difficulty by
constructing ~ small  tunnel  at
Udhampur and  building

a bridge over Chenab.
This will reduce the distance
getween Jammu and  Srinagar
by half, from 300 kms. to 150
kms., and there will be no
problem of blockage
on account of snow, rain or
landslides. This would boost the
economy, besides improving
administrative  efficiency."

Returned

THE VICE-CHAIRMAN (SHRI SA-

RADA MOHANTY): Please conclude.

SHRI SATYA PRAKASH MALAVIYA:

I am concluding within two minutes. He has
further said:

"Development of power is a well-known
pre-condition for development if a
society: How it has been ignored in
Jammu and Kashmir is evident from
the fact that it took 17 years to
complete the Salal Power Project, As
a result, the Valley continues to
experience  acute  shortage  of
electricty. The plight of the industrial
units in the Valley can be gauged
from the fact that they get power only
three days in a week. Therefore, it
would be wise to understand the prob-
lem and tackle it seriously.

Unemployment, particularly, among
the educated youth is a serious
problem. The model has been
provided by the late Mr. Krishna
Menon, who raised the Border Roads
Organisation which hot only provided
employment to  hundreds and
thousands of young people, but also
effectively tackled a critical national
problem. In Kashmir, the
development of a task force can be
organised on the same line."
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It is a political question. You have to win the
political confidence of the people, and
political initiative should be taken.
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Kashmir was neglected economically.
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frz . = giving me this opportunity. The Resolution moved
Ts_ 5 I Vo W&!‘Ef&;ﬂ by the hon. Home Minister who has also been very

move towards a solution of the problems gracious, is a mild index, is a subdued indication of
through negotiations not through arms. the national tragedy. It is a solemn moment. I do not
want to recount the mistakes or the  errors
committed earlier. I also do not want to use the
emotional language or the  flowery language,
because that hardly solves the matters that may be
just very sweet for us to hear,
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The Resolution moved by the hon. Home
Minister and the supporting document, the
Report of the hon. Governor, are self-
revealing. But there are a large number of
contradictions within it. After all who is there
to start the administrative process? Who is
there to improve the administration? Who is
to see that the adm-instration is capable of
meeting all the requirements and all the
expectations which the Ministry of Home has,
which the Government of India has, which
many of the hon. Members have expressed
here and which the country has? Who is
there? Yes, one can go on to say that it was
probably that gentleman. I have known Mr.
Jagmohan for long as a colleague and I do not
want to go into what he did, because he is
capable of defending himself. I do not want to
go into that because probably already the time
is limited, but it will be fair, since the matter
has been mentioned, to say that he provided at
the right time the right response, adequate
response to the situation, which was
misunderstood and misinterpreted. And I can
say that as one who was in the Ministry of
Home Affairs when Mr. Jagmohan was being
sent. I am not one of those who believe in
revealing any secrets or the discussions that
took place behind it. That is why I want to
observe certain properties. But I also expect
that the hon. Members without interrupting or
making some snide remarks will listen to what
I have to say. It is a solemn occasion and I
have great respect for what Dr. Z. A. Ahmad
and certain other Members have said. But let
us also face the ground realities, the realities
of the situation.

All of us have sworn allegiance to the
Constitution and we cherish the values of
democracy. But what are the ground realities?
Can we ignore them? They themselves have
been brought out very eloquetly in the report
of the Governor which makes it impossible
for the elections to be held, though He did say
a few days
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back in another interview to the Press that we
are determined to hold elections, so has the
hon. Home Minister said, so has the hon.
Prime Min- iter said. Nobody disputes. Of
course, there is always a kind of saving
clause that there is a particular time frame and
timing etc. It is correct. I can understand the
compulsion of the hon. Home Minister in this
regard. I do not propose to go into the semeio-
tics of the phrases and the words or the
sophistry of these words. The hon. Home
Minister has said that the situation is very
grave. Probably he used these words in the
other House. This is a matter which We have
to understand. That is why a number of
suggestions have been made. I would again
reiterate them. One of the sugg- stions made is
that a Parliamentary Committee must go to
Jammu and Kashmir, assess the situation and
then report to this House and to the country.
This was also supported by Mr. Bhandare. [
think, some kind of an iron curtain is
descending between India and Kashmir.
There are a large number of boows which
have come out on Kashmir, not only the
book of Mr. Jagmohan but there are
books written by other people and also by
Pakistani scholars or the peo ple living in
Kashmir. I don't want to take your time on all
that. But the simple fact is there has been a per
petual arrangement that Pakistan and its
intelligence services, are help ing the null
owners they are doing this and that. But the
point is, what is our response to it? A word
has been used, low-cost war. It may be
a low-cost war for Pakistan. But it is a high-
cost war for a democracy and for the country
for which everybody has spoken so eloquently
and with such profusion and with such
effusion. Many statements have been made
about elections. It is a long-term goal. I do
hope that it is a long'-term goal and probably
will be achieved within a period of  six
months for which the resolution authorises
extension of President's rule. But what
happened in Doda? Signals
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were there long back. Then a very
close relative of an hon. Minister was
kidnapped, I don't want to go into all
the personal matters. What happened
a few days back? One DIG and one
Sp were injured. The situa
tion there was that one
DSP goes for the funeral and is killed,
then another goes to the funeral and
he 1is also killed. He was surrounded
by the Police force: even then he was
killed. ~That shows that they have
completely abdicated the control.
The administration is completely in
shambles. A number of things have
been said about the administration,
whether it has sneaking sympathies,
whether it Js a question of terror. So,
it is not just a question of low-inten
sity war. This is really an insurgency
or a war itself. But the question for
us is of timing and what kind of res
ponse should be there. That naturally
is for the Government to mention.
Certain things have been done
which have created this kind of a
climate and led to this situation.

[The Vice-Chairman (Shri Shan-ker
Dayal Singh) in the Chair]

For example, the former Chief Justice gave a
particular affidavit and that was used as a
propaganda material all over the world. What
are we doing to refute it? What action have
you taken against that, however high and
mighty that dignitary might have been I don't
want to go into details. I would like to draw
your attention to a suggestion which was made
and which is not new. We had tried earlier to
train people from there Even higher position
would be allowed to people who crossed from
Banihal, whether it is the police or any other
service, But somehow; or the other, an insular
mentaliy has been fostered and that has been
fostered because of article 370. Not only that, I
don't want to go into that because

tion (No. 2) Bill, 1992— 424
Returned

hon. Member Shri Malaviya has mentioned it
and he has mentioned a number of things. I do
not want to go into all that. But what has
happened recently in Doda. Kargil and other
places? 1 have talked to some of my
colleagues who had been to these places. They
have the reports with them and I wish that
they were considered properly and an effort
made to boost the administration. That is a
very important matter. Not only the question
of security. Now about the coordnation
between the security forces and the armed
forces. In certain places the army has been
removed because the local administration said
that it is no longer necessary and the blame
has been attributed to the Government of
India. They mentioned about Mr. Farooq
Abdullah. I do not want to go into it I have
known this gentleman since very long. He has
a distinguished carreer. I also had the
opportunity of having two very long
discussions with the more venerable Sheikh
Abdullah. Now the question is this. Like a
person who is drowning

and who tries to catch a straw, we parade Shri
Farooq as the person who will probably lead
us out of this morass. But at the same time this
kind of changing stands is confusing the
people. It is confusing the country. But I think
all that is being said is an indication of the
growing mentality, of the growing climate
which was seen in 1946 before partition. This
counsel of despair, all this talk of greater
autonomy—I am for autonomy for all States
which the Sar-karia Commission has
recommended. But when? The question is of
greater autonomy under duress. This is being
talked about. This is an indication of that and
it only serves to undermine the faith of the
people in their capability to maintain the unity
and integrity of the country. I do not want to
talk of the heart. The head has also to be used.
It is only then we can solve the problem. I
would like to draw your attention to the
pathetic plight of the displaced persons and
the refugees. What help are we giving to
them? Even on the milit-
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ants we spend almost Rs. 60 to 80 per day if
they are arrested. We give Rs. 500 to the
displaced persons and sometimes even that is
not available to them for months together. One
has only to watch their condition. Who is
responsible for their being displaced from
their motherland? They are still in this part of
the country. Why did they leave their hearths
and homes? They did not leave it at their
sweet will. The other day Mr. Jacob, the hon.
Minister of State for Home said that they must
go back, they cannot be settled here. Yes, that
is a long term thing. But what are we going to
do to enable them to live with a sense of
dignity? That I think is very important. That is
why I said, unless we take note of this kind of
activity which promote this kind of mentality,
unless we take proper note of the things which
are said, I do not think we will be able to cope
with this kind of situation. The celebrations on
the 14th and 15th August, the kind of
Pakistan's Independence Day and of

India is diffeernt parts of Srinagar, this I do
not want to repeat. These very remarks were
made when my party tried to focus the
attention of the country to the dismal
condition. Now under what situation was the
loth August celebrated? And I do not want to
say anything again. I heard what had
happened in different parts of the country, like
Doda and Kargil. Now. instead of going into
the past. I would like to draw your attention to
the fact that there is a move to flood the State
with the Mujahideens under the covering fire
strategy as has happened earlier. Mr. Vice-
Chairman, Sir, I do not want to take more of
your time There are too many things to say.
But I would just like to mention that the BBC
and many others, even our own sources, have
said that thousands of people have been
trained by Pakistan and that an effort is also
being made to send them across the borders.
We will have to take note of this. A matter
was raised here earlier also about the Gujjars
and other tribal people. They have to be

[ 18 AUG. 1992]

tion (No. 2) Bill, 1992— 426
Returned

protected. At the same time, these infiltrators
have to be properly dealt with and I think that
is why a greater number of security forces at
the border are called for. I would  just like to
mention one more thing that in the forest areas
of Doda near Banihal, and all other places
unauthorised people are settling down. One
does not know as to how many officers are
present. New people are being recruited.
Nobody knows. That is the kind of situation
prevailing there. I know, our hon. Home
Minister is a. man of great understanding. I do
not want him fo reveal the Government
documents. I do not also want him to give the
statistics which have been collected and the
names which have been collected from
different newspapers. I had asked a question
along with one of my  colleagues about
how many persons were kidnapped and how
many persons were released. The  written
answer that was given was that it was not in
the public interest to disclose them. That is why
I say that there is no use throwing the things
under the carpet. 1 myself can reveal a
number of facts and figures But I do not
intend doing that. The public interest should
also not be taken lightly. It has been said many
a time by many hon. Members of this House
that an effort should be made first to strengthen’
the security forces there and not leave them to
swim with their hands and feet tied. Number
2, a Parliamentary Committee must go and
assess the situation prevailing there and
it should not be the kind of State-managed
thing that was done once earlier and for which
Mr. Jagmohan was placed. Number 3, I would
like to mention that it should be ensured as a
part of the developmental process that it
reaches the people. Corruption has run riot
and on this count there and a simmering
discontent has been there all along. Who is
responsible? It is because we have been lax and
we are just trying to protect some people.
There is no question of any asessment of any
developmental
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work. There has been no effort to look
into all these things. One can very
well  understand, when the political
situation is in doldrums in Kashmir,
we talk of developmental process but
we do not pursue it properly. And
who is responsible if not the adminis
tration? I am afraid, for this ------ the

Home Ministry and the entire Gov
ernment will have to bear the respon
sibility. At the same time, there is
some kind of a discrimination in diff
erent parts of the State-------------

Saqureds o wwe vy fay
Y, Aot gRT qAGx AW
HATST & 14T §

SHRI TRILOKI NATH CHATUR
VEDI; Just one minute more. I think
that this kind of a sense of justice
amongst the three regions -------------

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): On my part
there is a sense of justice.

SHRI TRILOKI NATH CHATUR
VEDI: 1 know, Mr. Vice-Chairman.
It is very kind of you. But I do not
want to go into those polemics and
would like to submit that the devel
opmental effort must be a genuine
one and not just to appease people. A
number of things have been said. But
nobody says about people who shout
that we will convert Kerala into
Kashmir. But on the other side, a
number of things happened. 1 do not
want to go into those poemics and
make that kind of a statement. But I
would just like to mention that the
developmental process has also to be
properly  pursued, properly  monitored
and properly supervised. Then I
think the talk of political initiative, political
process etc. which are after all democratic
process constitutio nal processes and which
all of us want, can be effective. Under the fear
of the gun, the Governor is using the term
"fear of the gun", I think the line between the
administrtaion and the terrorists and
insurgents has completely been blurred and
unless we awaken ourselves to this reality

Returned

and face the situation, I do not think we are
going to solve the problem and this kind of
talks between the Foreign Secretaries are just
an eye wash. The hon. Prime Minister will
again meet and will speak about consensus
and building up of understanding and so on
and so forth But there must be some scope for
building up understanding and both the sides
will have to be willing and should not be like
saying one thing today and some thing else
tomorrow. That is why, the total situation will
have to be assessed before we can really do
anytihng to restore democracy, political
proces etc. and nobody can hope that this can
be achieved. I do hope that the Home
Minister will be able to do this within the
period of next six months.
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sifseqm 3 @ra wres #9371 SiQ
AGF, AMF WEAR F WAAT E
wHT A AR wieg & fe feegera
Al FIAIT & Wy w1 fAmg W
FN A R uriwsmm # ogwar W
T AT ZXWEA & sifwy
FESE, BT A FENT FT AT
AET F 43 g 49 w9y

SHRI PRAKASH YASHWANT AM
BEDKAR (Nominated): Mr. Vice-Chairman
Sir, for the last many years, the President's
Rule has been extended and the President's
Rule has been extended, as we all know, for
the situation which has developed in Jammu
and Kashmir. That situation is there not only
in Jammu and Kashmir but it is developing in
the other States also. But what differentiates
Jammu and Kashmir and Punjab from the rest
of the States is that there has been an
ideological bloc which has been advocating
that Jammu and Kashmir is a separate State,
and that Punjab is a separate State. And this
ideological bloc which is there has been
propagating this and has been able to penetrate
from one generation to the other. Sir, if you
read the history of Jammu and Kashmir, you
will find that this line of thinking is existing
right from the early 19th century. That is why
I say that this line has been propagated from
one generation to another. This has been
continuing till today. But on this ideological
bloc we find that the Government is totally
inactive. We have not been able to get over,
cross over, this hurdle, and at least convince
the people that this type of policy propagated
for the last many years is false and that it is
not possible.

I do not know whether the hon. Home
Minister is going to be guided by the policy
of the South Block. I now there is a group
working in the South Block. It has always
been say ing it has always been stating, that
Jammu and Kashmir will have to be under
subejetion if it has to be kept with India If
this is the political dec-
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[Shri Prakash Yashwant Ambedkar] ision, I
think it will be better to come before this
House and say that this is the position. If this
is the situation in which Jammu and Kashmir
has to be kept, we should say so, instead of
beating about the bush.

Basically, this has been a political
issue right from the, beginning. But
look at the way we react whenever,
at the international level, in some
forum or the other, the Kashmir
issue comes up. We react in a
panickway way. We panic to such
an extent as if Jammu and Kash
mir is not a part of India, but we are
just keeping it, we are just holding
it. If this is going to be the line of
thinking in the South Block, I do not
know how we are going to keep it
how Jammu and Kashmir can re
main a part of India. I think this is
a political issue which will have to
be decided by the hon. Home Minis
ter and others concerned. Only then,
Jammu and Kashmir can remain with
India. If that political decision is
taken, the other issue can be thrashed out in
this House itself. I will come back to the other
issue liter on.

Now, Ladakh has been on the war-
front. Basically, it is a Buddhist area.
Eighty per cent of the population
consists of Buddhists. It has been fa
cing agitations in recent times. This
area has been infiltrated. It has been
infiltrated by an organisation which I
would not like to name in this House.
But it has been infiltrated today. If
we are not able to control or, go for a
settlement  with this organisation, we
Will have even Ladakh burning as
Kashmir is burning today. It will not
be because that the people there want
it, but it will be because of those
people who have infiltrated
and who are having control
over this organisation. Let me remind the
hon. Home Minister here that the people of
Ladakh have heen treated differently from
Jammu and Kashmir.

In Ladakh, children, right from the
age of 11 ------—--- if my information is
correcet ---------- whether one is a boy
or a girl, are trained by the military
themselves. They are in the agitation.

tion (No. 2) Bill, 1992— 440
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If this kind of population is going to rise, can
we face it? Let the hon. Home Minister
decide it.  (Time-bell)

The last issue, which I have been
raising in the House, is to whom are
we going to leave Jammu and Kash
mir? What kind of leadership? A
new leadership has to be developed.

A new leadership will have to
emerge. If we allow a new leader
ship to develop or emerge on the

lines which the hon. Home Minister
would like to decide, or the Cabinet
would like to decide, or, in fact, the
Government would like to decide, we
can solve the issue. A part of terr
orism which is there is going to re
main till they are alive. They have
been  doctrinated and unless  those
who have been doctrinated are eon-
fronted, confronted not with bulllet
but on the issues which have been
agitating their mind, if they are con
fronted and set at rest, we cannot
solve this issue.

I hope the hon. Home Minister who
has been asking for a time of six
months won't come next time saying
that the Presidet's rule in Jammu and
Kashmir be extended again. If we go
on extending it, I will say that the
administration which has been in
control of Jammu and Kashmir for the last
five years has developed its own nexus of
terrorising pepole. If you are not able to break
this nexus which the adminstration is able to
build up to exploit the masses,, they
themselves will keep on sending reports
against holding of elections, against holding
of democratic process. If the hon. Home
Minister feels that the elections are not
possible, may I ask whether he is going to
make" it a routine of changing every six
months the administrators who are over there
and who are in control?

SHRI S. B. CHAVAN; Mr. Vice-chairman,
Sir, I am grateful to all the hon. Members who
have participated in the discussion. Each hon.
Member in his own way has been giving some
or the other kind of suggestions, motivated by
a noble design of finding
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solution to this very intricate problem. I do
not think I would be able to Members have
made. I have taken note of some of the issues
which they reply to all the points which the
hon. have raised. Within the time-frame it
will not be possible to react to most of the
issues, but at the same time, I cannot be
obvious to some of the major points which
have been raised. Those issues will have to be
squarely dealt with and that is why I would
ask forgiveness of the hon. Members if I am
not able to reply to some of the points which
they have raised.

The first point is
which has to be made to all the
Members  belonging to different poli
tical parties in this House. I will app
eal to all the hon. Members to treat
this Jammu and Kashmir issue as
a national issue, rise above the parti
san feelings and party attitudes that
you must be having in your mind.
Things become very obvious when
the hon. Members speak; definitely
the party line gets reflected. There
are a number of issues on which you
can definitely go on party lines, but
this is an issue — whether we like
it or not, not so much because of the
internal problems and a kind of diss
atisfaction which some sections of the
society might be having; that is not
the only point which in fact, has com
plicated this issue ------------ where there
are some forces in the international
community also who are interested in
creating a kind of situation in our country,
encouraging fundamentalist forces.. ..

SHRI PRAKASH YASHWANT AM-
BEDKAR; Can we know some names of
international organisations?

AN HON. MEMBER: There is only one
International Court of justice-

SHRI S. B. CHAVAN; and at least
try to identify" which are the prob
lems on which dissensions can be cre
ated in this country. We are very sus
ceptible to the slightest provocation.
We do not understand the motivation
of the gentleman who in fact,

i

about an appeal

S
trying to instigate us..
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I must say, very frankly that fun
damentalist forces from different
sides have been fanning this issue. I
must really say that Mr. Afzal has
been very forthright in his speech
when he said that Pakistan is not the
creation of those who are living in

Punjab or other areas but it has been
the creation of some sections of U.P.
Mr. Afzal has described the condi
tion of those people. They were very
bold and they were in the forefront
in the creation of Pakistan. Now
they are living the life of refugees
in that area. Those who, in fact, in
their emotional outbursts, have been
mainly  responsible  for  propagating
this theory in a very effective
manner, their plight is that they have become
refugees in Pakistan and some of them had
fled Pakistan and taken refuge cither in the U.
K. or in some other country and they have not
come back to Pakistan. That is the situation in
which they are. So, emotional issues are
sometimes very helpful in creating a proper
atmosphere, but some-lanes when we arc
misled—and. specially, the new-born nations,
the newly freed' countries, are the very
countries who, in fact, very easily fall prey to
such kind of a progagan-da—and, instead of
concentrating on the welfare of the people at
large living in that area if we try to take up
emotional issues and waste our time on them,
the very objective for which freedom has
been won is totally forgotten.

My appeal to hon. Members would be;
There are two clear lines that we find in the
debate. One is the abrogation of Article 370
and the other is total autonomy for Jammu
and Kashmir. These are two diametrically
opposite views, reflecting their own parties’
points of view. I won't blame them. My
appeal to you would be: We have to find a
solution somewhere in between so that
people living in that particular area get the
feeling of involvement, that they can
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can administer their own State, thai they are in
the mainstream, that they have a right to put
forth their point of view. That sense of con-
fidence has to be created amongst thorn, and
they should not get a feeling that they are not
being treated as equals but are treated as
aliens in this country. These are matters which
are psychological but psychological matters
also do matter in this. Repeatedly if you go on
saying, "You don't belong to this country, you
don't have a right which is equal to ours,"
constitutionally it is all right but. in matters of
practice if every morning and evening you tell
a person, "You don't belong to this country, if
you don't want this, go outside the country,"
and if that is the kind of propaganda which
you make day in and day out, then of course,
it is bound to have a psychological effect
which creates a big block in the solution of
problems. That is why my appeal to all the
hon. Members would be, kindly approached
this problem from the national point of view
and let everybody get into the task of finding
a solution to this problem.

We welcome any kind of ideas the hon.
Members may suggest;. If hon. Members of
this House or, for that matter, of the other
House—hon. Members of both the Houses—
are interested in going to Jammu and Kashmir
and seeing things for themselves, talking with
the militants and coming back and telling the
Home Ministry or the Government that they
have been able to discuss with them. I have no
objection. We can constitute a committee. Let
the committee go over there. meet the people,
and meet the very people who, in 'fact, are
creating the problem. A lot of people there are
poor people and innocent people. They are
interested in having psace in that area. Their
economy has been totally shattered. So, they
are interested in normalcy prevailing in the
area. They are not interested either in merger
with  Pakistan or in declaration of
independence. These are iss-sues in which
those local people were at one stage
emotionally involved',
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but now a stage has come when the people at
large have qualitatively a different attitude.
When I say that there is qualitative difference
I find in the attitude of the people it is because
I had been there three times, four times and 1
could see that they say "In our lifetime, we do
not find any possibility of either merging with
Pakistan or independence for Kashmir. So,
why should we unnecessarily go on creating
prob lems for ourselves? Let us join the
mainstream. Let peace be there. Normalcy
should return." That is the kind of feeling they
have. That is the kind of interview I gave.

I am an optimist. At the same time,
I am never unrealistic. I am very op
timistic. I have no objection to stat
ing here on the floor of the House
that I have not been unrealistic in
the matter but at the same time I
am not a pessimist. I am an opti
mist, and I have full faith in the
goodwill of the people living in
that area. It is delicate issue. We have to find
an answer to the problem and tackle the issue
in a very very serious manner but at the same
time in a very delicate manner. Let us not
create problems for each other. So, kindly
create that kind of an atmosphere.,

Honourable Shri Sen is not here. He has
raised a point that there is a conflict between
the Simla Agreement and! the U.N.
Resolution. Especially when the talks are
being held between India and Pakistan at the
Foreign Secretaries' level, I do not know
whether I should give expression to my views
here. But, it is a historical fact which nobody
can deny. The very fact that Mr. Zulfiaar Ali
Bhutto and Smt. Indira Gandhi met at Simla
and entered into the Agremeent, knowing full
well that there was the U.N. Resolution.
shows that thereafter, instead of treating this
issue as an international issue, it was reduce
to a bilateral issue. Let us not forgot that.
According to me, it is a major chan-
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ge in the situation. So we cannot possibly say
that there is any kind of conflict that has been
created. These are facts of life, and Pakistan
cannot take shelter and say, "the U.N. had
passed such a Resolution. So, it is also there
in spite of the Simla Agreement." When
things are being bilaterally discussed, there is
no point of internationalising the issue. Let us
be very clear on this issue.

We do not become panicky. I must tell the
hon. Member who raised this point that
whenever the question of Jammu and
Kashmir is raised at international fora, the
Government of India becomes very panicky
and reacts in a panicky manner, that it is not a
fact. We react very sharply because of the
fact that this is a bilateral issue which they
are trying to internationalise. That is why we
are opposed to it, not because of anything
else. So, this is a bilateral. issue, and it has to
be tackled at the bilateral level.

Give and take, certainly, I can un derstand.
There is no difficulty about it. What is to be
conceded and what is to be got is a matter
which those who are in the discussions will
definitely look after. But let us not take a
very rigid stand that having said one thing at
one stage thereafter nothing new can happen.
That sort of attitude should not be taken, and
that is why the discussion is there.

Some of the hon. Members asked:
Knowing full well that there is Pak-kistan's
involvement, that Pakistanis encouraging
these terrorists, that Pakistan is providing
training, arms, giving them also logistic
support and giving cover under which they
can enter our country, in spite of that. how is
it that the Government of India is having
discussions with it?

I think you have to understand the fact that
even when we had very strained relations
with China, at that stage also we were the
very first county to ask for their entry in the
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international organisation. Why was it that we
insisted? That was because of the fact that if
they were outside the purview of the interna-
tional organisation they would have been
scot-free. So, let us get them involved. Let us
diseuss the matter with them. Try to find out,
the wavelength on which they are, I am sure
coming from the same stock, both India and
Pakistan might, be at a temporary phenomena
which the rulers of Pakistan will take some
time to understand, but they are committing a
blunder of their life in being influenced by
some sections, which I would not like to"
name. So, it will be in the interest of Pakistan
and India that we should be very friendly
neighbours and Jammu and Kashmir should
not be a kind of a problem, which is creating a
gulf between the two. We would like to see
that conditions are created in which we try to
find a solution to the problem, which is
satisfactory from both point of view. Kindly
don't, try to involve any communal feelings
into this. There is no communal element
involved into this. This is a national issue and
this national issue has to be tackled on the
national plan without any communal feelings
being introduced into it.

The hon. Members are to some extent
correct when they say that there are problems
in Jammu and Kashmir. The plea whether
they have been getting the full benefit of
developmental provisions which are made in
the Annual Plans is not holding good only in
the case of Jammu and Kashmir. There are
other States also. So, you cannot say it is
because of this that the people are getting this
kind of a feeling. I don't know why the hon.
Member should always administer a kind of
threat that if you don't do this, we will do
this. I do not know why this kind of a threat
is administered, if somehow a solution is not
found to a particular area. I know that in
Ladakh there areLehand Kargil
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areas. Some association has been asking for
hill area status to be given to them. We
have no objection to  giving that, status, but
at the same time we have to create a cor-
dial atmosphere for giving this kind of a
thing. [ have been to Leh. I have seen things
myself. I have gone to Kargil and have
discussed matters with them. I have asked
them, why is it, that they are not allowing the
Buddhist Association to construct their temple
there? You have no right to do that.
Similarly the Buddhist Association has no
right to say that they will have a social
boycott. What do they mean by social boy-
cott? Tangawallas, Taxiwallas are not allowed
to be hired' by the people. A large number of
tourists are  going there. And in spite of a
very good business that everybody is
having, these people are deprived of the op-
portunities which are  being created. So, my
request to them was please give up this social
boycott. Also allow these Buddhist people
to construct their temple there. You have
that traditional kind of = communal amity,
which was prevailing in  that area. But there
are some youngesters who have been very
emotionally involved. I have requested them,
"kindly try to understand the writing on the
wall. Don't create problems your selves.
Otherwise, you will be un-necessarily
creating a  problem; the issues instead of
getting solved will get more complicated.” I
am sure the hon. Member, Shri Ambedkar
will definitely use his offices....

SHRI PRAKASH YASHWANT
AMBEDKAR; May I clarify one thing? I do
not have any connections with the Ladakh
Buddhist Association. Neither am I a member,
nor have I visited that place. But whatever
information I have, I have just placed it before
the House.

SHRI S. S. CHAVAN: If you have no
connection, have it.

SHRI . PRAKASH YASHWANT
AMBEDKAR: Then you will accuse
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me by saying that I am leading that
movement,

SHRI S. B. CHAVAN: No. Whenever I
come to that conclusion, I will tell you on
your face. I want you to go over there. Use
your good offices and see that people who
have been misled by some of the younger
gentleman they..

SHRI PRAKASH YASHWANT
AMBEDKAR: I am ready to mediate between
them. I will speak later on. What were the
concessions given dur ing the period when
Shrimati Indira Gandhi was the Prime
Minister? It you are ready to consider, I am
ready to mediate.

SHRI S. B. CHAVAN: I won't accept any
condition. We can talk over that matter. I
would like to go into the details of it. Sir,
these were the major points on which I
thought I should try to react. There can be a
number of other issues in which the hon.
Members wanted to have a reaction 'from the
Government. But I don't think I should try to
unnecessarily take the time of the House
because as it is, We have exceeded the time
by half an hour. We had to finish this
discussion by 3 o'clock. That is why I have
taken note of all those points and I will try to
find how best we will be able to come to some
definite conclusion about this matter. Once
again, [ am very grateful to the hon. Members
for participating in this discussion and I hope
that this hon. House will pass this resolution.

SHRI SHANTARAM POTDUKHE: Mr.
Vice-Chairman, Sir, I am thankful to the
Members who have participated in this
discussion on the Jammu and Kashmir
Appropriation Bill. Sir, the hon. Home
Minister has dealt with many of the points. I
will confine myself to some of the points
which were made regarding the Appropriation
Bill Sir, as the hon Members are aware, the
State of Jammu and Kashmir is a special
category
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State and 90 per cent grant and 10 per cent
loan is given to this State in the form of the
Central assistance. The burden of security-
related expenditure is quite large in this State.
There are difficulties in developing
infrastructure and, therefore, this State is
facing some acute problems. Some of the
hon. Members have spoken about the
development of Ladakh. The hon. Home
Minister has already given the reply. I would
like to add that under the Eighth Plan, an allo-
cation of Rs. 100 crore each is expected to be
provided for the development of Kargil and
Leh. The focus in these areas will be on the
provision of social services and expansion of
infrastructural schemes. The micro-hydel
project at Iqwal base is being taken up at
Kargil and Egopi irrigation canal is being
constructed north of Leh. Sir, Mr Krishan Lal
Sharma and Mr. Satya Prakash Malaviya had
raised a point about the regional imbalance.
Sir, the hon. Members will appreciate that a
separate Budget is not prepared for different
regions of the State and many outlays in the
Budget are of a kind that will benefit all areas.
As per board approximation, one can say that
out of the Plan outlay of Rs. 820 crores for
this year around Rs. 220 crores are going to be
spent in Jammu region. Rs. 229 crores
consists of allocations related to the energy
and power programmes. This is apart from
special programmes for Ladakh for which Rs.
34.50 crores are there in the outlay. I would
also like to mention that in the Eighth Five
Year Plan, an outlay of Rs. 100 crores each is
envisaged for Kargil and Leh. There are two
parts of Ladakh.

Now, I come to tourism. Tourism has
suffered in Kashmir because of the disturbed
conditions. Because of that the transport and
the hotel industry has suffered a great deal. At
the end of the Eighth Plan all the 700 villages
in the State which are entitled to primary
schools but do not have them at present, will
be covered. As a part of the vocationalisation
of
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education and expansion in technical
education infrastructure, an Engineering
College is to be established in Jammu at a
total cost of Rs. 24 crores. I am happy to say
that the Medical College at Jammu is
expected to be completed by October. A
separate complex for the Dental College at
Srinagar is also proposed to be taken uP.

Now I come to agriculture and hor-iculture.
I would like to inform the louse that
agriculture and horticulture have still
remained  unaffected.  Sericulture  and
agriculture are providing avenues 'for
employment generation. In the current year,
food production is expected to increase from
18.36 lakh tonnes to 19.19 lakh tonnes and
fruit production by 7 lakh tonnes from the
present level of 8.07 lakh tonnes. A thrust is
sought to be given to sericulture under a
World Bank assisted National Sericulture
Project. Under this programme, the
production of Cocoons is likely to increase to
15 lakh kilos as against the existing level of 9
lakh kilos.

Now about the irrigation. I would like to
inform the House that modern. isation of
existing irrigation schemes is  bring
accelerated. The distribution system of the
Ravi Canal, a major project in the Jsmmu
region or Rs. 110 crores has been
completed.

I would like to inform that House that
power is a vital sector for the Stats. The
consumption has been in-creasing at around
13 per cent per annum. Much of the power
continues to be purchased from outside and
internal generation is less than 40 per cent. A
substantial steps up in provisions for power
from Rs. 192 crores budgeted last year is
more than Rs. 220 crores is expected in 1992-
93. The NHPC is separately executing
projects at Puri in Kashmir and Dhulhasti in
Jammu. The State itself has taken up stage-II
of the Upper Sindh Hydel Project of 35 M.W.
in Kashmir. The early completion of this
project is facing difficulties due to militant
activities: However, larger projects such
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% foatfeer % 18 @€ 3990 &1
as Kishanganj of 165 M.W. in Kashmir and a q‘gﬁ"{ qu’{-]’i‘qmr T FTIE o 5693,
smaller network of projects at Pahalagam, fgma' ¥ 2 WIT 1992 T [T ag

Chenani, Kargil and other places have also - .
been taken up. I would also say that in Kashmir \?.?{Fn"?“'lT S il % afs dfzarg

Valley, recovery of energy bills is a problem. § @ wwEq H?I’ m % a‘.T 1 &
Transmission and distribution losses are ST WE 9@ %; LRNE
estimated to have fallen to 50 per cent as fAEFGT 1992 &V dg Tara gl
against a peak of nearly 57 per cent in 1990-91, Tg&T % ar U 9HF ®RTT é’f Smar
but are still high. Although geographical §y 2 qT¥ 1993 a% SaF a1% 17 AATE
factors partly explain the high level of such 1994 % WA # wadnq Tdy afage

losses, the Government have prepared a L B o FLHT o3
comprehensive reorganisation plan of field and T BT A A Tz |

supervisory staff in order to improve the LR i ug % fa qz gsqﬁq‘gtﬁ

[Shri Shantaram Potdukhe]

position, WFEAT §E Gl F HAw ® WK

gk wfagw § doaa § FEAr

I don't want to take much time of this 93T 3R HfTH W) 49T RG

House. I will request the hon Members to 9T & fﬁt{ 5 ¢ F7 =mFEAr FY

return this Bill. T 9E 1987 T ¥ F 1992 A%
#fen |

THE VICE-CHAIRMAN (SHRI
SHANKER DAYAL SINGH): The first
amendment is by Shri Satya Prakash
Malaviya,

®E, 1987 A 1992 AF AN
R USlE & A g Mo | A
L WG AT AT F we

o wy www wredlq: mady  ATARE SR E 0 A w6 g
FuTarga Y, | aq7 * W § Wz AEH T OIEE
HET WG IT@E FU WK qU AG
sumwTTar (0 v qu fug) ¢ PO WO 9T, afae sy g famr
na@EE? afgarr §  dans sun ww oS-
) FERIT H BATY ATAR FY WIEAIRT
N mm  Sww awdw c max | 2 €A A ¥ @ 77

greETa fas sar ar faure $3G _ .

IrEwEs (R TiwT @ fag) ¢

AT (50 OwT 2aw fag) 9 WETET g arfsg, waET o)

meEe 41 aga fher ¥
Wl um, A, mwW IR AR,
o gex s WA . q1 fpg 07 91 41 WE, 9§ AW E1 0% dn

FEH F AL | _ ¥ wwar @ A1 ved WY AT g
® ' fs & agn fafefer g, & v

SamATewy (ot wwcRaw fag) ¢ 0 W TE | wq
BT 32y § uF a1 4t f7 & gt

9L FAE I F f{y Ut gz, 3EwT
9T 3% W W 8FIT wIAr A0
# oFmw gy Uit w8 @ aww
& R/ 3 IWHEA g o

st W S WeEE I
gATETS WEIE, W1 F@d g3uifas
WEAAT ¥ S TArT’ A qeia
 WMA I OWE ¥WF 3 a¥ §F
ofa® % FF ar AmET  IWEAT
AT TG TE ARATE 1 SFA-FTINIY

ol W@ sem W i g
WAt @ FF wifew & @ qAT @
TR § AR WY aWHWAT oY 2
ff segpedlc ¥ Tswfam sfEay
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W AN AT TG 9T FAEw q | SHRI SHANTARAM POTDUKHE: Sir,
wfee § =y eMiga =1 amoq I beg to move:
%m’rg ' That the Bill be returned. The

motion was adopted.
The amendment was, by leave, withdrawn.

SHRI VICE-CHAIRMAN (SHRI SHANKER,
DAYAL SINGH): Now, I shall put the Resolution to SPECIAL MENTIONS
vote.

The question is: P
FomaTene (s e 2 fag)
"That this Houst approves the continuance ;iﬁ ﬁTﬁl' SarT firs o _%ng, ar-at
in force of the Proclamation issued by the T W AW Wwd ey qH @'-’fl’
President on the 18th July, 1990, under article ﬂ!fz’-’;‘l’ I
356 of the Contitution, in relation to the State .
of Jammu and Kashmir, for a furhetr period of Wi Wi ag ngar %'

six months with effect from the 3rd September, o=
1003, A AT TR ZTERw €A ArfEw )

> i —
The motion, was adopted. T m L EIY, 10
fasz o1 @97 ¥wT gw am mne @
SHRI VICE-CHAIRMAN (SHRI SHANKER ¥8 S9 H¥T 9% )
DAYAL SINGH): I shall now put the motion
moved by Shri Shantaram Potdukhe to vote. FoETIEaY (%ﬂ T TR fﬂ'ﬁ) g
Faw A T

The question is:

That the Bill to authorise pay-mtnt and L aroet : Av, AT EH
appropriation of certain sums 'from and out of ATHHE F WH 9 e wT ITEN
the Consolidated Fund of the State of Jammu Tﬁi?f%’ﬂ'}' a1 feedY AmeA HER®T A )
and Kashmir for the service of the financial
year 1992-93, as passed by the Lok Sabha,
be taken into consideration.

Killing of innocent Muslims  in
The motion was adopted. Central Bihar
oY e waw fas : (swewRw):
SHRI VICE-CHAIRMAN (SHRI SHANKER FAT&I& EEACTANE I C e i L
DAYAL SINGH): We shall now take up clause- 7<% #f =37 3§ fafiy Ivorm &
by-clause considtration of the Bill. 10 ¥/ Ag-a4Aa E*'{?’Q’T E:, HUFT
gTET WERT FEUT Y geft wkx
Clause 2 and 3 and the Schedule were added to 9{]‘(‘%" e 9T w3 & I 1 &%
the Bill. A AW wF fage ¥ s
FEAA 399 TGN qEAR]
Clause 1, the Enacting Formula and the Title &t fauw geaT, aafe 1 AT, 8
were added to the Bill. HATHE R TARY wHE 9T S
T OTAT Y REAT g7 AL £ o1,
A TH WHINTT YT & HErT TR,
SE ATAl HT NI 93 ¥ wiww R
g arafas "ot w8 ofus 2
fmg 1S &% 9§ swiwiR  qFi



